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None appears for the applicant
Shri V.K. Chaudhary, Addl. Standing Counsel
. for Union of India is present oh behalf of
- respondents. A perusal of the ordersheet
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T.5. NO,667 of 1987 (T)

N , ’ Ae Hujw econen lpplicant.
Versus |

. Uniom of India & Qﬂ essver : Respondents,
Hon'ble My, D,K. Agrawal, JoM.

None gppears for the applicant. | ' | { ‘
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% .\4\ ' In the Hon'ble Highcourt of Judlcabure at Allahabad,
/ ' g " (Lucknow Bench) |
‘ : . | MM P
| N . in |
| 6ivil Misc.Writ Petition Mo, CWSS 6f 1980, |
, _ (Under prt. 226 of the Cons titution of Indig )
JR sri deu]. Mbgeeb, N ‘ teeesconse seesePotitioner
- ) Versus.

(As

Union of India and OtherSe  esees .oss.. Raspondents,

- §l.No, Particulars of papers : . Pages
1. Wit Petition 1
‘ o, C\ M
RO | 3.  Appexure,il.Chgrge §lip ‘o-
4.  jnpexure.IIT.Charge §lip -1
5.  Apfidavit | - JIgate
6. Vakalatnamae - \ G
vy
Lucknow Dated R L
16,4,1980, B T VO SN TN
i | " (SeMsKo Choudhary) VJ
. ,é.dvoﬁaﬁo!‘

counsel for the peitioner .




o 3o
s '-,:L6¢ fﬁat the peti};i@ngr was not ‘apisointeé as
Extrd&pt’._B;wch Post }iasmr at Tikra in 31%1 gap |
. | al‘i';'mg;xnehi;~ but'o’n' 2 cleer vacan;li‘pest, the pétitianar
' was appoinwd afﬁﬂr being transferred from Brauli
‘\ 3 Malik,i)ishsict B&rabamki within the same eircle.It
e | .;“’ Oppos:x.ta party no,z has issued fresk order of
appqmimnt, recrgitmng‘- frash candmat;e, wpo never
wd‘rkecl as' ﬁ:‘tré Beparmentél Branch Post Master at
'J.‘ikra in place of the petitionar.om sri ?Baduriddin

“»

: : s/o chheda hes been appeintaa vide Memo No. @,—242,5:9
$ % . -adated 20.3.1980, inspite Of best effort, the petiti-
o ‘ oﬁer could not get the correct'cbpy of .the same.Sri

..«-‘)‘ -
.

P
— =

"} 7, Bedurddin hes pot ta&en charge yet and pe titioner
' im is still working on the pos t. |

Ay - , . e : :
' fﬁ- ‘ v\)‘ . ‘7. fihat no erder cf %rmnation nor removal from _
>‘0 | the pest ef‘ Extra Bepartmenﬁal Branch Post Mgs ter
s'_j‘,f .o o o -has been issued yet the p@tmtmmr» is being intarfered
o w1th hJ.s work and petitiorner has all apprehension |
| tha't any éay, the charge will be taken from him of
t - S . the post of Extra D@p&rmenﬁgl Branch Pos t Mas tar
o A " AR Tikra. L o " ) | |
’5#6’553%5 B
L 8. [hat the opposite party no.2 has ro justification

for réfus'ipg the permanent ap@éintna_nt of the
petitioner en the post of Extra Department Branch
Post Master Tikra, on the ground that he is pot

resident of the village Tikra, vhen his initial




e4@

: r - appsqmﬁnent was in’ gcé@rciazicewith Rules and
. ,ﬁ:dae&ur@ pwédribed and more so when ‘p@e‘ti_tiomr'hasv'
worked for more than 3 years as an Extra Dept.Branch
- Post M'asﬁar and\is simeembre thsn 10 ygax;s reéiding
. at mikkra. | |

e -
.‘*\\VI'

. 9. That it is also partinent to mention here that
w , - | when the pei;iti,g:ner was .'t:r‘azxsférred fgém_ Beraulii
’ . Helk g 2n Extea Dept.Branch Post Mgster he gave
charge ™ Mahdi_ﬁai‘i__,’who‘ 'sszasrrqﬁeved'ffpom i’ikrg
Post Office from the sgue 'pos't and took chérge in
'_place of the petitioner at Bgraulli Mallk P@st Office

; L ' same circla.irue copies of the eharge Slips are

L  being attached herewith as snnexure II.@B& I,

-

. 104 'Ih'at‘agaiasﬁ; the illeggl action of the
'eppcsiﬁe party no.2 raggrding refusing to meke the

o —.ri
S e,
L7 e
i

‘VE&Q ' : ,' . ' pntition@r services &S permanent, as well 2s illagally
interfereing with the vork of the petitiomr and

. “ I having issued the -freéh appointment l_eﬁ:ar“for

| . | the sé.mé- pes‘t’ ® a %:hiré"zaéxson s the petitioner

¢ , h@s rade th@ representation to opposim yarﬁy no,l

but @f m avall.

11, Thet @.Extra D&p‘é’. ggent is nat.ii gcasual
worker but the potitioner holds post under the
sdningstrative control of the state and saeid post
1s under the state oPetitioner work under the direct

control and supervision of guthorities whe obviously

£

D - Rave the right o control the manver in which the

L _ L




/-(,

~with the procedure prescribed under the Rule 1964,‘
. vhich, governs'the service cond&tions of the

. petitioper,

-5-

potitioner should carryout the duties,

12, That apart from the Rules of 1964 know as Post
and Eelegrﬁphs Extra Departmental sgents(conduct and
service ) Rules 1964, the copditions of gervice .t'are Lp-
prdtecteé under provisi,on' of grticle 311 (2) of the
Constitution es the post is Civil Post under the state.

13, That without termingting the services of the
pe titioner, his services ara being dispensed with
which gre arbiti'ary,: mglafide and illegal.

14, That the opposite perty no,2 has no right to
appoint the opposit;e party no.3 on the post of
patitzon;ar_ when he hgs right to continue on thé post
as Extra Depertmental B:anéh Post Magster and there' |

was no vacancy on such post.

15, That the opposite party m.2 ‘without giving any
notice or oppbrmnityvof béing heard, passed the
oéder contgim& in mnexuzfe' I and only in pursuance
of that treating the petitioner as out of job which
contrary t all principles of lgw and natural justice.

l16. Tﬁat the petitioner hagving comple ted more than 3

years could not have ‘been removed unless in accordance

*

17. 1That the resons for not making the petitioner




20, That the impugned action of the opposite

&
b2

-6-
permgnent on the post of Ext.Dept.Branch Post Magster
is factually and legally incox-rect' and @s such , 1if

the opportunity would hagve been provided, the
petitioner would hgve explalned the correct position,

18, ‘Thagt it is necessary in the intrest of justice
that this Hon'‘ble Court be pleased 0 quash the order
contained in imnexure I to the pestition else the
petitioner shgll suffer irreparable loss vwhich can

not be compensated in terms of money'.

19, Th;t the  petitioner has no other alternstive
remedy except to approech this Honm'ble High “eurt under
Art. 226 of the Constitution of India. |

party no.2 is illegel, invalid , and contrary to
principles of natural justice and is ligble to be
mxakx quashed on one gmongst other:- '

GROUNDS
I. Because the opposite party mno.2 has erred in

law in exercise of his jurisdiction in not confirming
and permgnently appointing the petitioner as Extra.
Dept Branch Post Mgster and without giving notice

of termingtion to the peitioner gppointeé opposite

e bt e e o

party no.3, on the sald post.

11, Becguse the petitioner hgs alreegdy completed

more than 3 years hence his services could not have
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5
A
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been removed unless 1n accordance with the Rules of

1964,

III. Because, the post of Extra Dept.Branch Post
Mgster being g Civil Post, the provision of article
, _ 311(2) was attracted and the order having contrary
h to principles of natural justice and by way of
punishment, ligble to be set aside.

IV, Because the regsomns contained in the impugned

- order being factually and legally incorrect, there
vas no justificgtion to dispénse with the services of
the petitioner and to appoint the opposite party no.3
on the same post.

RELIGEF
xx It is trerefore rmost —aspactiully

prayed that this Hon'ble Court may be pleased to:-

1) issue writ order or direction in tbe
neture of certiorary quashing the order contained in
nvexure I to the petition and o quesh the order of
aprointment of opposite party no.3 after summoning the
same from the opposite party no.2.

'3\056-\ S)‘\Eﬂ 1i) issue writ order or direction in the nat-
ure of mgndguus direeting the oprosite party na.l and
2 not t remove the petitioner from service without

complying with the Rules of 1964 and complying with




£

-8’

' the principle’s’ ef ‘Natuml Justice.

1i1) any o ther relief which this Hon'ble Court may
.-deem think gmper.

1v‘) | awaré cost of the Litigation,

Lunknau Ea%d

£ 164441980,
NTE 0. ,; S M. Anordho |
| 4Nl - “& )
.]. | | _ (S.M.K. Choudhary) :
v o Qdmﬁamo
} | | | - Counsel for the petitiomer . |
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~In the Hon'ble High“ourt of judicature at Allshabad,

{Lucknow Bénch) |

| affidavit
A ~ in
Civil Misc.writ Petition No, of 1980,
Sri sbdul Majeeb, e . Petitioner,
) ~ o | Vérsﬁs.

Union of Inila .and .0 therses.. esess ROSpOndents,

Affidavit of abdul M jjeeb, eged

about 27 years, son of Nenhu,

/0 Village Chandauli;P.O. Tikra,
| | | District Barabanki. |
) | o - (Deponent, )

? ~ I the deponent abovenamed do hereby solemnly
3 affirm and state as follows:-

o ¥ Tat the doponent is the petitioner-of this
e - cagse gnd gs such acquainwd with the facts deposed
o below, .

2,  That the contents of tha writ petition have
been regiover gpd explained to the deponant alongwith
,,gnnexures vhich he has fully understood,

3e That the contents of paragraéhs Hr/o/ 126 29 %—
"‘;\Efa\ of the writ petition are true to the krtcwledge of the

deponent and, those of paragraphs — =5
| TN
are based on record; end those of paragraphs’\, ‘2.3

are based on legal advice; which I believe to be true




that no part of it is feolse and nothing material has
been concealed, |
4, That the’a'nnfexure 1l to 3 & the writ petition

|

|

have been compared and sre certified to be true copies
of their origingls.

‘ff o Lucknow Dated N 3\;5239%
© 16.4,1980, - . ‘ Deponent.
Verificatidn

I, the abovenamed 'deponent,. do hereby verify that
the contents of paragraphs 1 to 4 of this affidgvit

are true to my own knowledge.¥o part of it 1s false

' I : 1 ‘ | and nothing matarial has been concegled.so help me
I3 . - Lucknow Dgted ’J-CS,ET dﬁ_\g___
*, ' N . - O
] W“ i 164441980,  Dbeponent,
b -‘ I identify the deponent who has 'singned' before

T - S e, » ' /S'l:(?auﬁ‘l 16:1m 6
. Solemnly gffimed before me on 16.4.1980,
T | at o (p 8eme/Rum. by Sri sbdul Majeeb, the deponent is
the identified by Sri S.K.Pandey,clerk to Sri S.M.K.
Choudhary, ddvocate, HighCourt, .Allahabqa o Lucknow.
| | I have satisfied myself by examining the deponent
} _Q,, that he understands the contents of this affidavht
— Yne .

? _,Sé/"’ which have been read out and explained by me.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIGUNAL
Circuit Bench, Lucknow

T.A. Noo (@7 of 198F (L)

.In Re: (Writ Petition No,956 of 1980)

%

~ Abdul Mujeeb .l Petitioner
Véfsus

N . . . a

‘Union of India and others - 4... Opp. Pérties

COUNTER AFFIDAVIT ON BEHALF OF OT"OSITE FARTIES
’ l & 2. !

I, R/A. Verma, 'aged about 51 years , son of
Shr1 Ramdev Verma at present posted as Superlntendeht
of Post Offlces Barabanki. do. hereby solemnly affirm

e and state as under: -
1. That\the deponentjis'the Respondent

'No,2 and is posted as the Sﬁpdt. of Fost O%fices,

Barabanki Division, Barabanki and has read the

. Writ petition and Supplementary &ffidavit filed by the

petitioner and has understood the contents thereof

and is fully conversant with the facts stated in this
 counter aff1dav1t

':2{ That before giving a parawise reply to the
averments madg in the writ metition certain facts |
and circumstances which are relevant and,have,not‘ |
‘been stated in the writ petition are being stated
hereunder:~
3. | | -That'Sfi Sia Ram Yadav, Extra Departmental
~ Branch Postmaster}for»short; EDBFM, Tikra was put of
from the duty vide the O.M No,FX/Misc,20/75~76 dated
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'2735.1976, The true copy of the 0iM, dated 27.5,1976

is being.annexed as fnnexure NoJA-l to this couﬁter

"affidaﬁit;' The said vacancy was notified for appoint-

ment vide office letter No,A/242/EDA dated 5.6.1976,

inviting the applications from candidates for the

Sost of EDBPM Tikra; a true copy of the office letter

dated 5{6 1976 is belng annexed as Annexure No,A=2

to thls counter affidavit.

,4: ~ That in the meanwhlle on 16,3,1976 ch?rge
- of the EDB:M(lera) was taken over by Shr1 Mohd.,’ Rafl

| who was at that~time‘posted as FEDBFM Barauli Malik,

5. . That Sri Mohd, Rafi the then EDBRM Barauli Malik
gave charge of the EDBFM (Barauli Malik) tb_the ‘ _ .\

petitioner, who is a resident of Viliage Chandauli }

FSO. Tikra Usman, on his own adcord and upon his

own risk and resoonsible. The true copy of the letter

owted 15 33,1976 from Sr1 Mohd Rafi to the Inspector fosFoffress

North Sub D1v151op, “arabankl is being annexed as

pnnexure No,A>3 to this counter affidavit.

N -‘ = !l~ '

6 That ovpnbupljw the d1801011nary proceedit: 'gs

. &l
~‘II‘N2§7/<¥:Q?\ initiated agalnst Sri. Slya Ram Yadav were finalised
== \\

and his selv1ce= were termlnated by the O.M, No.Fx/

Misc.20/75-76‘dated 3.9.1976 a true copy of the O.M.

No. 3.9.76 is being:annéxed as Annexure No.,A=4 to this

counter affidavit,

7. . That however, no regular appbintments could be

made on the post of EDBPM(lera) and on 1.12.1977

&b&m
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-~ Sri Mohd, Rafi who was officiating 25 EDEFM( Tikra)

. on hus own accord handed over the charge of the EDBF%(Ekar

" to the petitioner and returned back and 301ned as
EDB PM Baraull Mallkﬁ
'Sﬁ - "Thaf sine spfficient'number'of}anplicatiens
:hedlnot been reqeived, the notificatien dated |
- 546,1976 was cancelied and the vapanCy,was notified
efreshfand applications for eppointment to_the-nost
‘ﬁ@; ‘” " of EDBEM (Tikra) wereeagain celled for vide“the O

o No.,A/242/EDA dated 27:10,1979 a true copy whereof . -

is being annexed aeﬁAnnexure No,A=5 to fnié counter
_qffidavit; | :
9;. " That it is pertinent'te %entidn that,femongst
other\applieents,'thehpetitioner als; applied for |
being eonsidefed fdr apnointment on the poStlof EDBFM

(lera) the true copy of the: appllcatlon of the

petltloner is belng annexed as Annexure No A-6 to

this counter affldavit; The anplications and the

relevant data fUIﬂlShed by the ca‘ndldatec were

‘ \CN ' examlned and considered in accovdence weth tne relevant
rulee and orders and 1nstruetions and Srl Badaruddin
of village end ?%0.'Tikra,Usman was found suitable
'and fit and ednseduentlyxthe,appointment ietter was

':isened‘appointing Sfi Badruddin as EDBPM(Tgkra)'

vide office letter No.A/242/EDA doted 20.3,1980, The

trﬁe’QOpy whereof is being annexed as Annedure No A=7 to
this counter affidavit. A copy of the aforementioned

Pelrr—>P




=l o
o appointment letter dated 20.3.1980 was given to N
| the Inspector of Fbst‘Offices(Eést) Barabanki to make |

available the charge of the EDREM(Tikra) to '

Sri Badruddin,

4

 .10; "fhat eventuallj Sri Badruddin by an
.application,'which waé;receiVed,ianhe office
of the ﬁe;pdnden£ no.2 on 145451980, requested
that.ihe petitiéner‘is-Unlawfully not hénding over

the charge to Sri Badruddin.

A L ~11. . - That it is pertinent to mention that
~in accordence with the communication no,43-312/78
Fen dated 27th February, 1979 from the Director -
o ; General Posts énleelegraph; New Delhi addressed to
the Postmaster Genefélle? Circlé,'iegarding'the .
conditions of appointment of EDBEM; the requirement
for appointment was érovided that in the interest of
proper running of the Rural Fost Offices it is

- absolutely essential that the person appointed to
r ; '.,’ “:,\':4" / - ‘ . &s‘ts . .

Rxpatymxmyzk pﬂd}d»étx hgmxgkﬁrExtra'Depértmental
5 - o Co- e.ﬁ |
.. Posts are bonafide residents of the village where

. fﬂts%hey are to be sppointed, The true copy of the said -

comiunication dated 27th'F€bruary,.l979 is being

annexed as Annexure no.A-8 to this counter affidavit.
12, That the'appoinfing authority for the post
of EDBF is the Senior Superintedent/Supdt of Tost

/" Offices as pIOVided;in the schedule of Appointing

élﬂﬁ*rl‘gl__w
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Authorities contained in Volume III of the RRT

Manual, The extract of relevant échedule is

being. annexed as Annesure no.A=9 to this counter

affidavit, The'petitioner_had never been arpoint=

vad by the deponent or by the predecessbr in office

of the deponent.

13, ‘That the éontents of paragraphil of the

writ petition are not correctly stated and é:é:wrong

and denied.

14, That the contents of paragreph 2 of the

writ pefition as,stated are not ad itted . It is
further stated that as the petitioner was working
as a substitute on the responéibility and risk
of/thefpérmanent incumbent & no remark, as alleged
by the petitioner, is reduired'to be reqorded:

157  That the contents of parégraph 3 of the

-

writ petition, no reply is required.

16, That in reply to the contents of
paragraph 4 of the writ retition it is stated
that as the-pétitioner‘was not_appointed as EDBIM

and he was erely Working'as_a substitute, the

~question of making him permenent does not arise

éﬁd this fact;wés communicated to him vide

Supdt. of ?bgt Offices, Barabanki letter NO,A-242/

EDA déted'4.3.1980 in response of petitiqner'é

letter dated 22.2. 1980, |
62;$&;V\}——fp

L
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 writ petition are not correctly stated and are

* in- the name of the petitioner by the Appointing

178 That the contents of pafagraph 5 of the writ

" petition as state are not admitted. In reply it is

fu:thef‘stated that on fhe occurance1of the vacancy 3

 of EDBFm'Tikfa, advertisement was made and

/

applications were called for, The petitioner also

applied to p[appoinf him aélEDsym Tikra, . All the

-

“applications including petitioner's were examined and

a_bandidéte.who was found suitéble was aopointed

_under memo -No, A=242/EDA dated 20.3.1980.

-~

18,  That the contents of paragraph 6‘of the’

wrbng and as stated are not admitted. - In reply

- it is further stated that'the‘pefitionér worked as

EDBMM Barauli Malik and there after as EDBFM, Tikra,

- In this respect no appoint ent order had been issued

“Authority.; Only_the work was managéd by engaging him,

as a substituté on the responsibility of Sri Mohd Rafi

-;ﬁah EDBFM Barauli Malik; and the case for the appointmen%ﬁ’
' of EDBEM Tikra was under consideration. The petitioner

-also éppliedvfor his appointment as EDBEM (Tikra)f

and his case was considered alongwith other Candidates.
-, ’ \

It was found that the petitioner did not fulfil all

~the conditions as required under the Rules and one

Sri Badruddin was found to be suitable in all

reépect, from amoggst‘all the. candidates and therefore,

" he was appdinted ds EDBPM Tikra vide Superintendent Post

Y

e
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. Offices, Barabanki memo No. A=242/EDA dated 20&3;1980; '
| The newly abp01nted 1ncumbent askeo for transferring

"> the charge but the Oetltloner refused to hand over the

charge.

et

19, Thtat 1n reply to the contents of paraoravh

7 of the wrlt betltlor 1t is stated that the petitioner
had not been app01nted to the post of EDB?M(Tikra) and -

there was therefore no guestion offpassing any order of

-

%

e

‘ter-ination or removal against the petitioner. It is

fdrthe: stated that as the petitioner was working;as
a substitute the guestion of ‘issuing the ter ination order

does not arise. On retiring of permanent'incumbent or
making of permenent appointment, the services of the sub=~
stitute automatically ceases.

20, |  That in renly to the contents of Dara-S of the

\ wrlt petltlon it is stated that tbe petltloner's annllcatlon

| for appointment to the‘post of EDBPM(Tikra) was considered
 and he was not found"suitabie. Sri. Baduriddin was foﬁnd

“ .. ’syitable and was appointed. After occurring of the vacancy

R SRR

.- the case of anpoihtment’was under consideration and no

.f.'q!\ acp01ntment order in favunr of the oetltloner was i sued

by “the ﬁpp01nt1ng Autiorlty ‘The allegation of the

petltloner that he was 1n1t1ally appointed is incorrect.

Appointment orders in the name of Sri Badruddin were

issued ﬁnderf»emd no. &=242/EDA dated 20.3.1980,
L&y 1
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21, Thaf in‘réply to the contents of para=9 of the

writ petitioh it is stated“that the deponent passed no orders

g Qf‘transférof,Sri'Moha{ RafivorA;he petitioner; whatever
arrangements were made by Sri Mohd. Refi were solely on his
own'risk'and.his!responsibility. .Iflappeérs'thét bhis

' arrangement had been done aévper Rule 50 of the Rules for

Branch Offiées,a true 6opy of the extract of Ruie_50 of .

- the said'Ruies is being annexed as ﬁnnexure noiA-lOf'to

& this couiter affidavit.
| ‘22, That in reply te the contents of paragraph. 10 of

the writ petition it is stated that as the petitioner wes

v

‘not appointed agéinst'any post and he was engaged onlj as
a substitufe,of'S:i~Mohd. Rafi whbwis still Qorking as EDBFM
«Barédli Malik, the question of permahently appoiﬁting.thé |
petitioner does not a;iéé. The post of»EDBPMTikra was."
I vacént and only the @ork was managed till a regular
| appointment were made. The action of the gpbointing
Authority is not illégal;

)

“fjﬁ,23;  That the contents of paragraph 11 of the writ

petition are not admitfed. -illegal’working:of.tﬁe,

'véﬁ  pé£itﬂone:.on the\pbst oféthe EDBFMf(TiEra),confers no right’

‘ Q,A?j:~"upon the petitiéner igaé muéh as the petitioher was not
appdintéd by the deponent or by the predecessor in

office of the deponent.

. 24, That the contents of péragraph_lz of the writ
petition are not disputed, Howevéf;ithe‘prbvisigns

' ‘ méntionéd_in the.paragraph under reply are not attracted to

‘the case of the petitioner.

énggrplo’—zg__,,w
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25, That in reply to. the contents of paragraph

13 of the writ petition it is stated thet the
vpetitioher had-not‘been appointed and therefore, there
_is no qeestion of ter. ination of his service. It was

‘,Sri'Mohd ‘Rafl who handed over the charge of the

BBBPM (11kra) to the petltloner and the app01nt“ent

was not made by the Respondent no,2, Services of a

Y

substitute are autcmaticallylceased on.joining'the
permenent incumbent . The guestion for termination of

services of a substitute'does not»arise;

_265 That in reply to the contents of paragraeh 14

- of the writ petltlon it is stated that ‘the App01nt1ng

Authorlty has the rlght to make app01ntment aga1nst ‘vacant

pOSt after'obtainng applications from the prospective -

candidates. Inethisecéée applications were called for and-
+ considered. Sri Badruddin was fotnd to be suitable

amongst all the candidates according to the DepartmentEI
- Rules and hiS appoibtment_wa§ made ﬂnder memo No,A=242/
'EDA dated 20,3,1980. The petitioner had no right to

- continue to hold the post, had there been no vacancy, the

.

petitioner could not‘haVe_applied to be considered for

- appointment, X

27;-’ That the centents cf paragraph 15 of the writ

petition are not ad itted. There 15 no gquestion of giving.

ahy notice or of any zem opportunity of being'heard inas.

RN

uch 3s the petitioner was engaged as a substitute to

'manage the work and he knew well that the case of arp01nt-

t - .
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" per-anent incumbent the services of the substitute

| N

ent (for which he had also applied) is under
consideration. There was no need to issue any notice

or to give any opportunity. On joining of the

automatically ceased,

. 28, That the contents of'paragraphpl6 of  the

writ petition as stated are not ad itted, In reply it
is(furthe: stated that the petitioner had been. -

wprking aséseb-stitute'Eﬂﬁ(Tikra)-since 1.12.1977 ie,

- for a period ahout 2-L/2 yearé, The cahdiﬁéohs

of services of EDAS (Conduct and Serv1ces) Rules 1964
govern the permanent 1ncumbent and not the substitute

who is 3llowed te work on the responsibility and risk
: - | :
of the permanent incumbent,

t

29, - i That the contents of peragraph 17 of the

. writ petition are denied. In replﬁ it is sfated that

the question for-the removal of the substitute does

not arise. On returning of the permanent incupbent

il

"ffﬁétp duty. - The'seryicesiof the substitute, automatically’

cease,

Va

30, That the. contents of ' aragraph’la of the

writ petition are-denied. The app01ntment of Sri Badaruddrr

,has been rightly and correctlv made and the petitioner's

candidature for aow01ntment against the EDBPiinkra)

had _rightly been rejected and the petitioner ‘can have no

grievance on this'account.

3l. That in renly to the contents of paragraoh
61,55 I
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19 of the writ p;tition it is stated that the

- writ petit}on iﬁ§oiveséisputed questidn of fact,
and the cpntroversies.sought fo be_réised'by_the

’petit?oner can‘bé decided.ifithe petitioﬁer s0 is
advised by filing the Regﬁléi suit in ihe Givill

i@ourt.: | | | | -

.32; Thét the contents'of paragraph. 20 of the

writ petition are demied, The grownds taken by the
petitioner are untenable in law, writ petition lacks
merits and is liable to be dismissed with costs.

, A

_ Deponent’

- Lucknow,

Datedr  WUA gept: 1988, -

Verification

I, the above named deponent do hereby verify

that the contents of paragraphéﬂk( \ ,jx#;?“

\ ' - Y .
‘are true to my personal knowledge, those of %$

43t D 4

are believed by me to be true on the basis of records

=

“paragraphs

fénd‘i@for<atibn.gathéréd and thosé of paragraph; 3

the basis

L/' '

.~ are also beliéved by me td'be true on
of iegal‘advice;, No par£ of this affidavit is

calse and nothing materialhhas'been concealed so
help me God. . , S
Deponen%;- '

Lucknow - - | o : | .
Dated |4)gept. 88 |




. ! ‘ | _12_ .
' I 1dent1fy the deponent who has S

gighed before me and is also personally known

“to me.

(VK. Ghaudharl)
Advocate H. C.

Solemnly af firmed before me on H\Q\\gp?

-at é; 3%2#%ﬂ by the denonent who is identified

by shri VK Chaudhari Advocate, High Court,

‘:ﬂ Lucknow Bench.

| I have satisfied myself hy exsmining the

deponeht.that.he understands the .contents of this

affidavit which have been read over and explained

to him by me,’

_ o
\Q@\ &> |

Oath Commiésionefi

: Lucknow, -
Dated' cﬁg Sept. 88
- *’\ . . v' . - ) ! .
-y
J ;
o '  e K




Rules 1964, with effcct from_z.s.vs.-

‘\CODy forwarded Q- to'-

24 The I1r0s North Barabankl w.r.f, his No, A/Tvkra dtd. 23476
~3.! The Postmaster Barabankl Ho= 225001

%

ANNEXURE- A:l 62{
| \7

OFFICE OP THE SUTDT OF I~'{DST OFFIGES LUDKNO#* MOBUWWIL
DIVTSION - LUCKNOW, 226006

BHARATLYS DAK TAR VIBHAG

AY

Me o No.FX/Misc. 20/ 75-76  Dated at Lucknow _226006
the 27 ,5.76.

\ Sri Siya Ram, EDBPM Tikra in account with Harakh -
5.0, (Barabanki} was put off duty by the IPs North

Sub division Barabanki vide his Memo No.A/Tikra-

dated 2,3.76, under rule 9 of RT E.D.' As(C&sS)

The said order of IEOs North Sub-d1V131on

Barabankl is hereby conflrmed.

- !

sd/- Supd‘t of Post Offlces
" Kucknow Mofussall DlVlSlon
Lucknow -226006

1. Sri Siya Ram, Ex-EDB?M Tikra Barabankz(%ﬂt of f Duty)

4.1Estamllshment Clerk, ELO ‘Lucknow Mofussil
Division for necessarv action. v

5. File concerned

6. Spare, , , o :

' 3d/- Supdt of Fost Officss
Lucknow Mofussil Division
Lucknow -226006,!

,/True copy/
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\ ANVEXURE NO.A.4
BHARATIYA DAK TAR VIBHAG %

- COFFICE OF THE SUHDT, OP #0ST OFFICES' LUCKNON MOFUSSIL
S . DIVISION, LUFKNOW-G

_ MEPO NO FX/Mlsc.20/75-76 Dated at Lucknow 226006 the 657"

‘Shri Siya Ram EDBPM lera 1n account with Harakh
S0, (BBK) ‘was charge-sheetad under Rule 7 of TRT EDAs
(C&35) Rules 1964 vide this office Memo No. even dated
. 1.7.76 The statement of imputations of misconduct
framed against the said Shri Siya Ram is enumerated
. . . 7 ' ! : ; C
~belows=- - - / ’
"Sri Siya Ram Verﬁa'while-working as EDERV
;%’ o . Tikra dUring the pepioé from l;9i71'to 2;3;76 received
the following'MFOs'from his account of fice Harakh FO.
duly entered in B O. slip.,. The money orders were to
be paid to their payees through EDBA’ of his office; but he
: dld not give thevmoney orders-alongw1th cash to EDDA on

the dates on which they were recelved at his offlce and

detained them alongW1th cash tlll the dates noted agalnst
eachs= ' '

' S1. Noi M,O. No. Amount Date of Date of Name and address
L ' receipt deten- of the payed.
' tion '

4 (i) 7917  Rs.80 /- 16.2.76 2,=3 76 The Headmaster,
' ‘ « ' , o , » , Frimary School ,
_ - ~ Tikra, Barabanki;’
(ii) 1003  Rs.20/- . 19.2,76 - 1.3.76 Sri Babu Bhai
~ o . . Pradhan, V&P
: = _ : v R P Tikra (Barabankl)

;gﬁé ~~+ ' Thus, Sri Siya Ram Vérma While working as EDBRM Tikra.

N7 violated the provision% of Rule 106 of Rules for BOs‘ VI th

///“’/Ed1t1on and also failed to maintain. absolute 1ntegr1ty and

(fEiZ:%;}f?\devotlon to duty.’
AT

e,

26 The said ShiitSiya Ram Véima, while working_as

. ‘ ' : .
~ , N ) . .




- Annexure=-4,4 ?ﬁ:}ﬁ
the provision of Rule 129 of Riles for BOs, VIth Edition

" and also failed to maintain absglute integrify and -
devotion to duty violating Rule ,17 of RT EDAs(C&S),
Rules 1964,% '

w\ / S N . ) pa e-3

. The said Shri Siyas Ram Vefmé, EDBPM Tikra was given
an opportunity to made any representation, he night
~ wish to make against the action provosed to be taken
against him, so &s to reach this office within a’
fortnight., The said Shri Siya Ram Verma submitted

5 . his written statement of representatioh on 21.7.76.

I ha#evgone through %he'written statement of.
R , | representation submitted by the said Sri Siya Ram Verma,
o EDBFM Tikra and found that he détaiméd the mone&4orders
shown is the Memo of 1mnutatlons from 16.2,.76 to 2,3.76

and 19,2,76 to 1.3,76 respectlvely for Whlch he hac'

written that the enough cash was not available. He
. further , admitted the irregularity sayirg that his ‘

sister was ill ahd therefore, he could not perform his

duty well. The contention of the BFM that he had not

enough cash to pay the money orders is not conv1nc1ng

He had cash worth Rs.568.13 paise on 19.2.76 but he
‘failed to pay the money orders. If he was in difficulty

due to his sister's illness , he was required to give

his substitute for the performance of Postal work on his

?

own resrponsibility,

The said Sri Siyé Ram Verma took the delivery of

‘diiﬂg%/<$§i<?}\ the ombay Insured letter No.,34 for Rs.300/- on 1,3.76

g‘w*}u{ :

T w-.c»wéwe'?a‘?g "

=

addressed to Sri Mohammed ﬂrif; son 'of Sri Kussu Ram,
himself by forging the signature of witness and putting
“his thumb impression in place of the zddressee. He had
admitted the fact by saying that hé was “authorised by the
‘addressee verbally to také the delivery of the insured

letter although he had.no wfitten_authorit&. In any

 circumstances, he was not required to forge the

s
signature of witness and thumb impression of the
addresseef

<~




#

%

v

17 of RRT EDAs(CAS) Rules, 94, .

on 23,12,75 tendered by the yrlnclpal,vJanta Uchhatar

. amount of Rs,277.50 P, on a piécc of paper instead of

Sri Siya Ram Verma issued SB B.R.No.32433 each of

A ,Zhnex,uré-g.‘l b .
Page2 = y
" AN

EDBFM, Tikra during the aforesaid period, received

Bombay insured letter No.34 for Rs,400/- addressed to
‘Shpi'Mohammed Arif, s/o. Shri-Kussu,ffrom his Account
office duly entered in BO slip dated .3.76, The EDDA
was not authoriked deliver it and the BEM was reguired
to issue the notice, to the addressee in form RP-55 in

- a manner prescribed in Rule 97(3) of Rules for Bos VIth

Edition. The BFM failed to do so violating the
provisions of abovesaid -Bdikizm.  Xha BEMXF EXXSAXKBXES

 ¥kmkaking thx prawkzimxsxak Rule, The BFM insisted of dog-

ing so, took the delivery of thesame himself by putting the

'thumb-impression of his own hand on the B.P. Journal and

also forged-the-signature of witness Shri Iftakha

. Ahmed, resident of Tikra by writing his (Witness's)

name in his own hénd%mriting in the B,® journal on 1.3.76.
Thus Sri Siya Ram Verma misappriated the Vélue of the
1nsured 1etter and thereby failed to maintain absolute

integrity and devotlcn to duty in contravention. of rule -

3. 53ri Siya Ram Verma while working as much durlng
. the aforesaid p r 1od received a sum of Rs.277.50

Madhyamik Vidyalaya, Manpur(Barabanki} alongwith duly
completed S,B, Index=Cards and specimen sngnatures to

~open two Teachers Provident Fund Accounts in the name of

Srl Ramesh Chandra Assistant Teacher and Sri Jeet Bahadur,
A551stant Teacher of the abovesald :chool " The said
Sri Siya Ram. BPFM grented a receipt for’ the said

K

the prescribed S.B qurellmnary-recelpt and handed
\
over this recelpt to peon.of the school after date-

stamping it with his office date-stamp. The 'said

Rs.138.75 P. on 16.2.76 and accounted for this amount on

116.2.76 . In this.way he misappropriated the above
said amount from 23.12.75 to 16,2,76. Thus, Sri Siya
Ram Verma while working as EDBPM, Tikra, infringed the




. ,{

Copy toz-

PR

 Annexure A4y '¢/<?\\
. 1 | gyagé-a. . . ‘ '

 The said Sri Siya Rem Verms did not account for the

amount of Rs.277.50 P, recelved for the openlno of

_Teacher s ﬁTov1dent Fund account: fro 23,12,75 to

16,2,76, He‘had admitted the fact by stating that the
arpllcatlon cards were not filled prorerly and were
1ncomrlete He, further added that he was not aware of the
fules for openlng of Te?oher's Provident Fund accounts,

SO he took heln of S.a.M Harakh for the same and

- therefore, he could not opén the account on.the date on
. which he‘had received the amount. The contention of the

" BFY is not tenable. The Govt. pash-receiVQd from the
‘public from any source was,tolbevéredited by the BmM :

on the seme date ie. on 23,12.75. In this way all the ..

charges are established. 

For the reasons. discussed above, I find that the
said vrl Siya Ram Verma is not. a fit person to be |
retalned further at the post of EDBEM lera and therefore
he is removed from service with 1mmed%ate_effect.,

5d/=(S.B, Srivastava)
_ Supdt. of Post Offices,
/ - ' Lucknow Mofussil. DlVlSlon
' Lucknow-226006

1, shri Siya Ram Verma - Ex.EDBPM lera Barabanki

2. The IT0s East Lucknow" 226005 = for 1nformatlon
3. The Fostmaster, Barabanki

4, Establishment ClerP D.O.

5. Vigilance statement

lé"Flle cchcerned.
7.. Offlce copy

/True_bony/

Jli%wv>j2f_;,w L ’,,v' | T
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r e - ] | ANNEXURE NOLA=7 ‘
« Memo No,A=242/EDA dated 20.3,/1980 ‘ £%%A

‘o

IV 1. shri Baduruddin is hereby_appo;nteé as ED BFM
' (Tikra (Name of the office). He shall be paid

such allowance as admingssible, from time to time.

5, shri Badurddin should clearly understand that his
employment EDBFM shall be ;n the nature of a contract

lisble .to be terminated by him or the undersigned by
notifying the other in writing and that he shall also
. be governed by the P&T Extra Departmental Agents _
R (Cojduct'and,Service) Rules 1964 as amended from time

to time, Shri Baduruddin should clearly understood.
“?ﬁk | 3. ’That he ‘will have to provide a substitute on his
| | riek and responsibility, whenever he proceeds on leave
. after obtaining prior aoproval.
| 4. That he w1ll have to provwde accommodatlon to house

the P,O. free of cost

- 5} That he should furnish the required security of
Rs. 1000/~ before assumption of charge alongwith a
fitness certifi ate from the regietered medical_\
i')rac‘t:;.’cmner not below the rank' of M. B.B. Sy

ey 6.  That this appointment is subject to satisfactory
~ " verification of his character anticedent Income _
residonotional rualififcation, satisfactory health.

,ow .-, . If these conditions are acceptable to him he should
o ‘communicate his acceptance in the profor s enclosed.

Sd/- Supdt of Post offlces
Barabanki Division
‘Barabank1%225001

‘ 20/3."

/

T 1 S Copy to'— ' S
. 1, The postmaster Bar bank1 HJ'O.
2. The IFOs (E) BBK w/r to his letter no.A/Tikra
~ dated 912.84 for getting the charge transferred to
the approved candidate after observing usual
formalities and submissions of letter of ac eptance
. - application for security bond, discriptive particulars
- health certificate, attestatlon form(in duplicate)
declaration etec. to this office,

3. Shri Baduruddin s/o., Sri Cheda , ev1llwge lera
* Post Tikra Dist. Barabanki
4, Tempy. ED BEM lera - for 1nfornatlon

/nwscomv

o | | | 1 * IV
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copy of communic. ~tion mo, 43-312/73-90:: Hew Dokl 110031 Dtd, Ped,

ZTth- 1379 from tie offt e of the Director General Pots & Telegraphs,

Addres:ae! to Shri Dey postmaster Gener-l U.P. Circle and o roul at
under P. BeGo Gei QL{AM“W letter no. S’?A/A-G’?/T’?/s dﬂtﬁd 9.3.79 m :1:‘

- the units of the cirele.

iy .
Q..QQ...'Q'.O..’..'.O....

Subt  Extra Dejfartpemtal Agente- conditsonstyx for appoinbaont -
. weview of,

(AL XX T X}

Sir, :

It has been raiterated in this office letter of eoven nmo,
dated 20,1.79 thnt it should be ensured that the EDie who are
as BDSPM/ E0BPH ) A8 and othe: posts are permanent residants of
villages vherecthny are sppointad « It has besn Hhrought 46 the notioce
of Mingater~ (¥) d.ring his vielts to variots patis of the countwy
that tho bonafide v aldents of t e villafe are quite often n:t being

. appointed for the 2D Posts hut the residenis of some other Willages

are being appointcd on the basis of ocertifioates produced by soxe
interested personse In the intercst of proper running o® the rural .
poot offi es it 15 absolutely essantial that the persons apopointed”
to ED Posts are honafide residents of the ¥illege where they are to bé

- mppointeds The inujeotors of post offices should verify the bonnfide

residence of suchid osndidates on the bssis of their primary school.
certificate and ne-oonally Inspeot the bomafidos of their rasidence
before sprointins tem ae £.D. agents . They will he held permnany

. Pesponsible for sy lapse in ti:is regsrd,

\

2 At present 3.e gquaiification that is preseribed for EDDM 10
on}y VI atandard { VIII Standerd preferred) . With the progr-mme of
upgradetion of AN a to EDSO s, the EDSPNe will not he able to attend
to mobile counter fneilities as they will be tied dowm to the offioe £

- for full § hurs, In sueh a situation the ENDAe could he utilised for

attending to th. bort of akkke moblile poat officrs, When they are _
entrusted with the function of mbbile P.Os the preosent quslification §
would not caéd t¢ho requiramonte, Benoe it hse beon decided that

- honce forth the L. 5.8 ahould have the minimum quelifiieation of VIIX

Standard on par with the EBEPE-M.

[ZXXIXXZ2IZXITR IR XY )

0. A=1/45  Datod st Barcbenki the 20,3.70

Copy 0 &=
1e A1l the T.%.00 4n tho Barabankd Divi&ion for in'omntion wd
' necessnry adtton. v

1

R

EMsz.{' e )
M,,» T u) e

bupdt o‘f poe atwof?'i ces,.

-

.

ard : “Barabankie 225001

—True Qa}a‘a' ,,,’p"“‘ . w. Barabanki D{vision, .5 / /

u.lf'-_..‘f“ ™

e



1.

2,

3.
4,

14,

- - W e -

Ektra-ﬁeparﬁmental
master,

Extra-Departmental
Postmaster,

Extra-Departmental
Extra-Departmental

-Agent.

Extra~Departmental
Oor Runner

Extra-Departmental
Extra-Departmental
vender ' _
Extra-Departmental
Extra-Departmental
Extra-Departmental
Extra-Departmental
EXtra-Departmental
Extra-Departmental
Extra-Departmental

Appointing Authority ™

‘Post Offices

— . T S S O S S . -

Senior Superintendent or

Sub-~Post

‘ Superintendent of Post Offices,
Branch a
Messenger

Delivery

Deputy Presidency Post-mas
ter; Gazetted Postmaster incl-

Mail Carrier

Packer uding a gazetted Sub-Postmas—
Stamp ter incharge of a town Sub-

' Office; Postmaster in higher
Chowkidar or Lower Selection Grade(in-
Mail Peon his own office) except a Post-
Sweeper master incharge of a town

Boy Peon Sub-Pestmaster Office; Ins~

Boy Messenger pector of Post Offices; (in-
Water Carrier alil-ether-0fficesi,
Mali all other Offices).,

ese et

s

_ Supc:,

Tost Offices Bura banki Bn,

LBAR - 1ANKI-22500)




- 50. Leave applications from extra~-departmental branch post-
NO. master and delivery agents,=-

- -

(a) The applications for leave from an extra-departmental

'~ branch postmaster must be prepared in form App.-45
and submitted to the inspector of Post Office concern-
ed, It should be preserved for three years after the
‘connection of the extra-departmental nranch postmaster
ceases with the Department,

(b) When the charge of an office is transferred from an
extra~-departmental branch postmaster to his agents,
servant or his nominee, or to a departmental official,
his reliever must before signing the charge report,
check the several books, register and accounts of the.
office 1nc1ud1ng store and all wvaluables, and verify
the balances in hand. Cash, stamps and pther valuables
of the office should then be taken charge of, and a £exma
formal charge report should be sigened by relieving
and relieved officials and submitted to the officer
sanctioning the leave and disbursing officer, anything
irregular or objectionable in the conduet of business
of the office that may come to the notice of the’
relieving officer being reported at the same time,

(c) When #he an extra-departmental delivery agent or an
extra~departmental mail carrier proceeds on leave,
the substitute offered by him may be accepted provided
that the official concerned furnishes a declaration
taking responsibility for the work and conduct of the
substitute during his absence,

"’Wm@%
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P mﬂ 7z
Supg:. | ost Offices . rakanki Bn,
BARABANKI-225001
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{ HIGH COURT

;. ALLAHABAD .

bt

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALL AHABAD,

LS

Lucknov"v Bench, -

v , ' . supplementary Affidavit

— | in. - BE ' |
. ‘ T - Civil Mise.urit Petition No. 956 of 1980, |
\(_4 . . Abdul Mujeeb' oo " oo ' ".‘._'. ..;.Petitionei'.

. / | : . N ‘ | Versus. | '

Ubion Of India apd Othérs. eqo . .....‘.;..‘MSpOndeDtSo

S~
N

- TN
4ffidavit of abdul Majeeb,

aced agbout 27 yeasrs, son of
Srl Nagnhu,r/o _Vii-lage Chand guli
Post Tikra, Barabanki.

Deponent.

\&./'M

| I, .the deponent ghovengmed do hereby solemnly
affirm gnd state gs follows - ' |

o

1, That the deponent is the petitioner of this
case gnd gs such gecquainted with the facts deposed .

o~ to belov.

2, . That the deponent{after the passing .of the

order contained in ',Anpe?;tt'e I to: the _petiti;':n has been

agk’ed‘ to hand over charge of the post of Extra Dept. '
| Brapch'Post‘ Magter at Tikkrg as jthe oi)positfa party no&

2 has told 'thé'petitioper that his services were no

‘longer required in the department as the petitioner

" hes not eompleted 3 years of his service. .




&

.‘ W/

3e That on belng gsked by the petitioner, the opposite

-2‘

party no.2 h'aé told the petitiocner that no order is given
to the person who is removed from the sald post of Extra
vDept.Branch Post Master and the order dated 4. 3.1980, is.

the only order passed against M %wv

4, Tha: the opposite party no.2 is illegally
inter fering with the work of the petitioner and compelling
him to hand over charge to the opposite party no.3.

*

Lucknol Dated o :3@3@?:8&'
230401980 . o Deponent.
Verification

That the éontents of parsgraphs 1 to 4 of this
vafil‘:ldavit are true to my personal knowledge; which I
believe to be t;'ue that no part of ’it is false gnd nothing
NG\ material has been concealed.So help me God.

Lucknow Dated

Q
' . . R R
7 23,4,1980. | o Deponent.

- I identify the deponent who has singed before
me. ) o gk‘ WM?&%

solemnly affirmed before me on 23.4.1980, at

' o2 sefi/Pemie by Sri  #bdul Mujeeb, the deponent is identified

by sri S.K.PFandey,Clerk to Sri S.M.K.Choudhgry, advocate.

I hgve satisfied myself by examining the deponent
that hé unders tands fhe'conteﬁts of this affidavit which
have been read out and explained by him. |

He4¢

o ‘ 1 VAR S o
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In the Hon'ble High Court of Judicature at Allalébad-

1

Tucknow Bench,Iucknow,

‘ *

L9 -  “.Civil Misc. 4n o, | of 1980
v . | | in ’
4 . Civil Misc. Weit P etition No.956 of 1980
Abd'lll I‘{Llj eeb . & L I | [ 3 . ] * . .Petitioner |

~versus-~
ot o .
: s

Union of India . ¢+ ¢ o+« +. . . .Opp-parties..

. - . . .
4

v R -

: o . The humble petitioner begs to state as follows:-
™ ..+ 1= That in the above noted writ petition this
Hon'ble Court was pleased to grant one weeks time.
. to file'supplemehtary affidavit elaborating the |
BrzkRxmExEX detéilé éf appointment of the petitioner
as Extra department.Bfanéh Post Master at Bassguli
o ‘Malik, Distt, Bara Banki.
. . !
C | 2% ~ That the petitioner could not get.the order
' of appointment inspite of best efforts but the -
petiﬁioner asserts that he wgs.appointed by opposite
party no.2, Superintendent Post Offices at Barauli

Malik and as soon as he gets|the order, he would file

A

the same,
3= That. the posting of petitioner at Tikkra was
-done by the Superintendent, 0,¥,Noy 2 and as such the

pétitioﬁer took charge at Tikkra and gave charge of

Barauli Malik to taking over and giving over charge -
: ) TN

<




i ey

.,‘_0' .

»12;5.80' ' , Advocate

) .

are aparant from the Annexures IT and III to the

writ petitions

4. That for about 4 years, when the, petitioner

. has worked on the post of Extra Department Branch

Post Master in Dlstrlct of Bara Bdﬂkl, 1t does not be
in the-month of opposite parules that petitioner

was not appointed as such,

'5~v ‘ That it is necessary in the 1nt9rest of gustlce

that thls Hon 'ble Court be\pl ased allow the petltloner
to grant 10 days more to file file affidavit and \

further be pleased to extent the intrime ordér dated

| 24,4,1980 on the baSié bf allegatiohs made in this

affidavit,

‘It ig therefore moSt.respect fubly prayed that this

~Hon'ble High Court be plgaséﬁ'to grant 10 days time

to file supplementary affidavit and further be pleased
to extent the intrime order dated 24.4,1980 till

this Hon'ble Court may deem think proper.
Dated;ﬁucknow;

Counsel for the petitioner,
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In the Hon'ble High Court o Judicature st Allahabad

¢

Civil Misc. Application No. of 1980
d in .

Writ Petition No. 956 of 1980
".-Abdul Mujeeb s ¢ e o .a o« o o » JPetitioner

~versus-

- Union of India, “., P Opp~parties. o 1

Affidavit of abdul Mujeeb, aged about
27 yearé,*sbh:df Nanhu, resident of
village Chandauli, P.0.Tikra, Distt.
. Bara Banlji. .

BTN
(Deponent.,)

I, the deponent above namec do hereby solemnly

affirm and state as followss-

1-  ‘That the deponent is the petitioner of this.

writ and as such acquainted with the facts deposed |

to below.

O That ih the above noted‘writ'petition this




>
W
- Des

Hon'ble High Court was pleased to gran£ ohe -weeks time 1
to file supplenmntary affidavit elaborating the

details of appoiniment of the petitioner as Extra

department Branch post Master at Barauli Maiik,

AeDistribt Bara'Bankie

Fm That the pétitioner could not get the order of |
appbintment 1nsp1te of best efforts but the petltloner |
asserts that he was app01nten by opposite party no. 2, |
ugerlntengent Post Offlqes at Barauli Malik and as

soon as he géts the order, he would file the same.

e

'45 That the posting of betitioner at Tikkra was

~done by the Superinten&ent onposite party no. 2 and

asvéuch the_petitioner took . charge at Tikkra and‘gave
charge af Barauli Malik'and;Taking over and giving
over charge are aparant from the Annexures II and III

to the writ petition,

5= That}fbr aHOutﬁ4ryears, when the petitioner

has worked on the post of Extra Department Branch Post

Master in District of Bara banki, it does not be in

the m0utn of opp031te partles that petitioner was not

'app01nted as such,

6~  That it is necessary in the interest of justice

that this Hon'ble Court be pleased allow the petitioner

to grant 10 days more to Tile affidavit and further

- be‘pieased t6 extent the intrime order dated 24.4.80

on the basis of allegations made in this affidavit.

G ﬁp*'

Dated,Lucknow, | Deponent
12.’5'80 P




o b

JATH CCMMI&NONB&

High Court, Allahabag .
L

Iucknov , Dateds

Verification. .

I, the above named de")onent do hereby verify
that the contents of paragraphs 1 ‘Rpl\ﬁ‘é of this

vwd thpge & Paetrsaiphs H@&dewmd
affidavit are true to my own knowledge | No part of it
"is false and nothing naterial has been concealec. S0

help me God,

, THSK I SN
12.5.80 | e Deponent

I ddentify the deponent who has signed

before me,

g M Y- CX\D\.\&\DN@/

dvocate.

Solemnly afflrmed before me on /5\) S’\

atOﬁ 8.l /pe—DY 3&1%% Mﬂ'

the deponent who is identified by sri

. Grerle—to Sri 5.‘/'4‘@‘@/\%&(/\0% 7@(%\/

High Court Allahabad,lrhcknow Bench,Lucknow.
I have satiSfied myself by eﬁcamining the
deponent that he understands the contents of this

affidavit which have been read out and explalned by me,




